T

The

Central Electricity Regulatory Commisg;,
(Cross Border Trade of Electricity) n

Regulations, 2019

CONTENTS
Regulation.
egulations Pages
CHAPTER 1
PRELIMINARY
1. Short Title and COMMENCEMENL .....vooirrieamemennmnminennii 218
Definitions and INterpretation ..........ooeeeemereeeninnenin, 218
CHAPTER 2
GENERAL PROVISIONS
3. SCOPE wevrerereremscserrssresesisss st s 223
4. Institutional Framework ......cccooceommmmmimiemi, 223
5. Tariff Determination .....cooeeveereeeemirmmmmmssstesns e, 224
6. Trade Through Indian Power EXChanges ........c.ccccooemnnnnnnnns, 225

CHAPTER 3
TRANSMISSION PLANNING, CONNECTIVITY AND ACCESS

Planning and Implementation of Cross Border Transmission Link. 225

7:

8. General provisions for Connectivity, Lon g-Term Access, Medium-
Term Open Access and Short-Term Open ACCESS .ovvrrreeeaaeieein, 226
9.  APPLCAtION fEE ..ovviriiiiiiniineisesi s 226
10. Application for Grant of CONNECHIVILY ..eevvviiieiiienniinrinienneeeiniennes 226
11. Application for Short-Term Open ACCESS ..reeernreeeeienrnreennnesnsns 227

12. Application for Long-Term Access and Medium-Term Open
AACCESS weeeeeseeeeersesssseaaaaseseesbassasasaaaasnsaeease s s e bt s et 221

13. Timeframe for processing Long-Term Access and Medium-Term
Open Access APPHCALON ....o.uiiuevmcinrimiisisssnieeissssnses 228

14. Treatment of delay in Transmission system and Generation
DEOJECES vvvvereesersressreesessnsmnnsssssss st ss a0 229
15. Access Bank GUATANLEE .......oeevervevereceeeiseruesmmssesssssnmsssssssas s st 229
16. Operationalisation of Long-Term ACCESS ..........covmmnrareesuenseers st 230
17. Metering AITANZEMENLS ......ccveeeueeereerinmmninnennnessssssnssnsenssss st 231
231

esn
.......
....................................

18. Data and Communication Facilities
[216]



f

CENTRAL ELECTRICITY REGULATORY CoMMIss;o)
ki SION(CROSS

BORDER TRADE OF ELECTRICITY) REGUIL ATIONS. 2019 217
agulm;r;n‘ system Recording Instruments ... Pages
20: Reactive Power Compensation ......................................... 231
21. Cyber SCCUTIY o 232
e 232
SYSTEM OPERATION
D), e

ety Aapets 232
2 clraion o Tsic Cpaity . 2

25. ShEQUIINE v
T S P——

77 Cunailrnem of Cross Border Electricity Trades in case of
CONLNEEINCY ..vorrmsscnsszsnressonsesssssasisssiasivrinassssnsassssssssassstssossassssssss 234
78, Event INfOrMation woococcvccierieiiesisiiiivvinssssssnnnsrs s 235
29, Coordination Between SYStem OPErators ..........oowswsrivsiese 235

: CHAPTER 5
PAYMENT OF CHARGES AND PAYMENT SECURITY MECHANISM
30. Payment of Transmission charges and other charges .........c...ce.... 235
31. Transmission TLOSSES vvrereeerveseserassssaseacsssassasiseasiasaassssassassassssssasesess 235
32. System Operation Fees and CRATEES .vovverrrnnresssenasssnsssenssssssmssses 236
33. Payment Security Mechanism for Transmission Charges ............ 236
CHAPTER 6
MISCELLANEOUS

34, Dispute Settlement and Resolution MEChANISIL ......ccvwwemsassseeseeeees 236
35, BANK QELALLS errrrsrrsrsosorvssrssssss e 237
36, POWET (0 REIAX st 237
37. Power to issu€ FQCHONS wvvrresesrressssessessssosss st e s 237



The

Central Electricity Regulatory C i
y CGom .
(Cross Border Trade of Electricli?;)sslon
Regulations, 2019’

In accordance with the provisions of Section 178 of ici
. : sions the Electricity Act 20
“}ll}l}] Secu(g 66 thercof and the Guidelines on import and export of Elcctﬁcix}(,)i?(s(;’f 2003, Teaq
of Power. Government of India, the Central Electricity Regulat o2 1SUed by Mip;
following regulations: P Regrisiol SO Snsticrety mak‘::*:}:y
: e
CHAPTER 1

PRELIMINARY

1. Short Titlg 'and Commencement.—(1) These regulations may be
the Central Electricity Regulatory Commission (Cross Border Trade of Elect:ial'led
City)

Regulations, 2019.
(2) These regulations shall come into force from the date of publication in t,
e

Official Gazette.
2. Definitions and Interpretation.—(1) In these regulations, unless th
’ €

context, otherwise requires:
(a) ‘Act’ means the Electricity Act, 2003 (36 of 2003);
(b) ‘Actual Drawal’ in a time block means electricity drawn by a buying

the interface meters;

entity measured by
lock means electricity injected by a selling

(¢) ‘Actual Injection’ in a time b

entity, measured by the interface meters;
¢ Access Bank Guarantee or ABG’ means the bank guarantee which an

applicant shall be required to furnish while seeking long-term access to
Indian grid for cross border trade of electricity and shall also include
the bank guarantee required to be furnished by the applicant in case the
grant of long-term access requires augmentation of transmission system

(@

in India;

(¢) ‘Applicant” means an entity located in neighbouring country who has
been recognised as a Participating Entity as defined in these regulations;
< Available Transmission Capability’ or ‘ATC’ means the transfer
capability, in MW, of the inter-control area transmission system available
for scheduling cross-border transactions (through long-term access
medium-term open access and short-term open access) in a specific
direction, taking into account the network security;

(g) ‘Buying Entity’ means the entity which has been g

access or medium-term open access or short-term open access an

purchasing electricity in accordance with these regulations;

ranted long-term
d is

CERC, dated
May, 2019v

oti. No. 13/2/7/2015-PM/
III, Section 4, dated 14th

1. CERC(Cross Border Trade of Electricity Regulations), 201 9, N
Gazette of India, Extra., Part

March 8, 2019, published in the
pp. 14-28, No. 160.
[218]
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W BORD
| icity Authority’ or ‘CEA’ me: ,
entral ElectriCl . means Aut .
" QCS‘SeCﬁOn (1) of Section 70 of the Act; uthority referred to in

‘ Transmission Utility’ or ‘CTU’
gentral : . means Central Transmissi
@ prtility a8 qeﬁned in sub-section (10) of Section 2 of the Actr'a en
. scommission or CERC means  Central Electricity ’Regulato
Commission referreﬁ to in sub-section (1) of Section 76 of the Act: K
.competent Authority” means the authority of the neighbouring COl;nlI'y

9 :
( vested with the power to accord approval(s) on matters related to cross

porder trade of electricity with India;

‘ ion Agre ’

Cgﬁgﬁfci:: :)lf co;neirgﬁgtto Ir: g:l;nsgr?g i Iﬁﬁreemem defining technical
o e course of cross border trade

of electricity;

«Connectivity’ means the state of getting connected to the Indian grid

for the purpose of cross border trade of electricity;

(n) ‘Conngct1y1ty Regulations’ means Central Electricity Regulatory
Commission (Grant f)f Connectivity, Long-term Access and Medium-
erm Open Access in inter-State Transmission and related matters)
Regulations, 2009, as amended from time to time or re-enactment
thereof;

(o) ‘Contract Performance Guarantee’ means the irrevocable, unconditional
and revolving bank guarantee submitted by the Transmission Service
Provider to the Long-Term Transmission Customers in terms of the
Transmission Service Agreement;

(p) ‘Control Area’ means an electrical system bounded by interconnections

(tielines), metering and telemetry which controls the generation and/

or load within the area to maintain its interchange schedule with other

control areas whenever required to do so and contributes to frequency
regulation of the synchronously operating system. Each neighbouring
country inter-connected with Indian Grid shall be treated as a separate

control area,

(g) ‘Cross Border Trade of Electricity’
or export of electricity between
countries and shall also include transactions
neighbouring countries;

(r) ‘Cross Border Customer’ means a person who has been granted long-
term access or medium-term open access or short-term Open access, as
the case may be, for carrying out Cross border trade of electricity in
accordance with these regulations;

(s) ‘Cross Border Transmission Link’ or ‘CBTL’ means the transmission
link from the pooling station within India till the pqoling station of a
neighbouring country, as may be specified by the Designated Authority
in consultation with the Transmission Planning Agency of any of Fhe
neighbouring countries and shall include the dedicated transmission line

()

(m)

means transactions involving import
India and any of the neighbouring
across India involving



(r)

()

(v)

(w)

(x)

(62

(=)

(aa)

(bb)

(cc)

(dd)

(ee)
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from the gencrating station located within the territory of a neigh

country getting connected with the Indian grid: = b”urin;.

‘IData Acquisition System’ oOr ‘IDAS” means a device designed t

the sequence of operation in time. of the relays, chipmcnng:;:CUrd
N Stemn

parameters at a particular location:
‘Dedicated Transmission System’

developed by a Participating Entity for transmitting electricity fr
generating station located in a neighbouring country to a specified :;::n‘:

means the transmission Syste
m

in the Indian grid;
‘I?c%ignatcd Authority’ or ‘DA’ means the authority designated b
Ministry of Power, Government of India in accordance with thy

e

Guidelines;
‘Deviation’ in a time block for a seller means its total actual injection

minus its total scheduled injection and for a buyer means its total actual
drawal minus its total scheduled drawal and shall be calculated at u:
Interconnection point; <
‘DSM Regulations’ means Central Electricity Regulatory Commission
(Deviation Settlement Mechanism and related matters) Regulations
2014, as amended from time to time or any subsequent re—enactmex:ni

thereof;

‘Entity’ means a company or authority or Board or autonomous body
corporate or juridical person of India or any of the neighbouring
countries which proposes to participate in Cross border trade of

electricity;

«Grid Code’ means the Central Electricity Regulatory Commission
(Indian Electricity Grid Code) Regulations, 2010, as amended from time
to time or re-enactment thereof;
<Guidelines’ means the Guidelines on Cross Border Trade or Import/
Export (Cross Border) of Electricity issued by Ministry of Power,
Government of India from time to time;

‘Indian Grid’ means the Inter-State Transmission System (ISTS) or
Intra-State Transmission System (In-STS) or both as the case may be;
‘Interface Meters’™ means special energy meters in accordance with the
Central Electricity Authority (Installation and Operation of Meters)

mended from time to time;
‘intra-State Transmission System’

Regulations, 2006, as a
o them under sub-sections (36)

‘Inter-State transmission system’ and
shall have the same meaning as assigned t
and (37) of Section 2 of the Act respectively;

means the point of interconnection located
rpose of scheduling, metering,
he course of cross border trade
g countries;

‘Interconnection Point’
within the territory of India for the pu

accounting and billing of electricity in t
of electricity between India and any of the neighbourin
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‘Long-term Access’ means the right to yse the int
system of India for a period of 7 years o more:; Inter-
‘Long-term Power Purchase Agreement’ :
Agreement for a period of 7 years or more:
‘Medium-term Open Access’ means t ’
transmission system of India fo
exceeding 5 years;
‘Medium-term Power Purchase Agreement’ means
eement for a peri i

ﬁ\lg;tional il pDZOd exceeding 1, year l?ut not exceeding 5 years:

. spatch Centre’ or ‘NLDC’ means th
established under sub-section (45) of Section 2 of the Actk'  Cenwe
afsjgzg :;czic::liz e\:lstliltl)l_lstehciit;:r?a?/r)yoc;f SIndl'a shall have the same meaning
ST ] ection 2 of the Act;

Participating Entity” means an entity approved by the Designated
Authority for the purpose of cross border trade of electricity between
India and any of tl.> neighbouring countries or any entity as designated
by Government of India for import or export of power through bilateral
agreement between Government of India and Government of any of the
neighbouring countries;

‘Point of Connection charges’ or ‘PoC charges’ means the nodal or
zonal charges determined using Point of Connection charging method as
specified under Central Electricity Regulatory Commission (Sharing of
inter-State Transmission Charges) Regulations, 2010, as amended from
time to time;

‘Pooling Station’ means the sub-station interfacing two or more
transmission lines of the same or different voltage;

‘Power Market Regulations’ means the Central Electricity Regulatory
Commission (Power Market) Regulations, 2010, as amended from time
to time or any re-enactment thereof;

‘Regional Power Committee’ or ‘RPC’ means the Committee as defined
in sub-section (55) of Section 2 of the Act;

‘Scheduled Drawal’ at any time or for time block(s) means schedule of
drawal in MW or MWh ex-bus given by the concerned System Operator;
‘Scheduled Generation’ at any time or for any time block(s) means
schedule of generation in MW or MWh ex-bus given by the concerned

System Operator; .
‘Selling Entity’ means the entity which has been granted long-term

access or medium-term open access or short-term open access and 1s

selling electricity in accordance with these regulations; .
‘Settlement Nodal Agency’ or ‘SNA’ means the nodal agency as notified

by Ministry of Power, Government of India for each neighbouring
country for settlement of grid operation related charges;

State transmission
means a Power Purchase

.he right to use the inter-State
I'a period exceeding 3 months but not

a Power Purchase
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(uw) ‘Sharing Regulations’ means the Central Electricity Regy,
Commission (Sharing of inter-State Transmission Charges 4p y Lodtory
Regulations, 2010, as amended from time to time or re_enaqsscS)
thereof; Meny

(vv) ‘Short-term Open Access’ means open access for a period Upto o
month at a time;

(ww) ‘Short Term Open Access Regulations” or ‘STOA Regulatiopg’ Mea
Central Electricity Regulatory Commission (Open Access in imer-sta’:s
Transmission) Regulations, 2008 as amended from time to tjm, o ree
enactment thereof; )

(xx) ‘Short-term Power Purchase Agreement’ means a Power Purchag,
Agreement for duration of less than one year; ‘

(yy) ‘System Operator’ means the entity which shall discharge the fOHOWing
main functions:

(i) Scheduling and dispatch of electricity over the Cross Border
Transmission Links in accordance with grid standards specifieq
as per the provisions of the Act;

(if) Monitoring of operations and grid security of the Cross Border
Transmission Links with respective neighbouring country;

(7if) Supervision and control over the inter-regional and or Crogg
Border Transmission Links as may be required for ensuring
stability of the power system in coordination with the agency
responsible for system operation in the concerned neighbouring
country,

(iv) Any other functions as may be assigned by the Commission in
the interest of grid security;

(zz) ‘Time-block’ means a block of 15 minutes or any such other duration as
may be specified by the Commission, for recording specified electrical
parameters and quantities by special energy meters, with the first time
block starting at 0000 hrs of the day;

(aaa) ‘Total Transfer Capability’ or “TTC’ means the electric power that can
be transferred reliably over the inter-control area transmission systems
under a given set of operating conditions considering the effect of
occurrence of the worst credible contingency;

(bbb) ‘Transmission Planning Agency’ or ‘TPA” means the Planning Agency
for India or neighbouring country as specified under Regulation 4(2) of

ne (1)

these regulations;
(ccc) “Transmission Reliability Margin’ or “TRM’ means the margin factored

in the total transfer capability for ensuring secure operation of the Cross
Border Transmission Link under a reasonable range of uncertainties in

system conditions. |
(2) Words and expressions used in these regulations and not deﬁned' herein
but defined in the Act or the Connectivity Regulations or STOA Regulations of
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id Code or any other regulationg specifie
' ex! otherwise requires, have the e
¢ (‘onnCC‘i"i‘y Regulations or ST
c > \- 3 > . .
1gu|minns specified by the Commis
r°

d by the Commission shall, unless the
mings assigned to them under the Act or
f‘\ Regulations or the Grid Code or any other
S1on from time to time.

CHAPTER 2
‘ GENERAL PROVISIONS
3, Scopc.'——(l) These regulationg sh
¢ in India and the neighbouring ¢y
f electricity with India:

3 all be applicable to the Participating
nitic itries which are engaged in cross border
trade ©
provided that the entities located i In
erm access or medium-term open
sd in the course of cross border t
~eighbouring countries shall conti

and the STOA Regulations.

(2) Cross border trade of electricity between India and the neighbouring
country(ies) shall 'be allowed through mutual agreements betwcgn Indian
entity(ies) and entity(ies) of the neighbouring country(ies) under the overall
framework of agreements signed between India and the neighbouring country(ies)
consistent with the provisions of the prevailing laws in the respective country(ies),
including:

(/) through bilateral agreement between two countries:
(if) through bidding route; or
(iii) through mutual agreements between entities; or

dia who are secking connectivity or long-
aceess or short-term open access to the Indian
rade of clectricity between India and any of the
1ue to be governed by Connectivity Regulations

Provided that in case of tripartite agreements, the cross border trade of
electricity across India shall be allowed under the overall framework of bilateral
agreements signed between Government of India and l!lt': Governments of the
respective neighbouring countries of the Participating Entities.

(3) Notwithstanding the provisions of these regulations, anything done or any
action taken or purported to have been done or taken for cross.border lru.de of
electricity with neighbouring country(ies) und'er any Agreement in force' ;?ni)r‘ Eo
the date of coming into force of these Regulations, shall be deemed to h:l\e h»un
done or taken under the provisions of these Regulations and shall continue to be 1n

; i i reements.
placztlil thf.: e):.p Y lO ;t::;:io[:i__(l) Designated Authority appoint.ed' l_vy 'thc
Mi '.t nSttl’tlll’c;?vl::: Government of India shall be resPOPS‘?le for “tl”‘:\‘“(‘)‘r:‘i
thflen;)sr;ze;)s of aPp,roval and laying down the pI‘OCCd(\ll.reqtt:r\;li]:li)oi:l;nau[l;oliity
iCi Designated Authority s ml‘l irposes stated in the
?12@2222133} ;fll;econcemed neighbouring country for & PUIP

Guidelines. be responsible for planning of
(2) Transmission Planning Agency ghet r trade of electricity

1+ eating cross borde
transmission system for the purpose of facilitating
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N “A\J] '. S
anq may coordinate with the Transmission Planning Agency of the
neighbouring country, wherever necessary. For India, this functic Lnnccrncd
’ ' )N sha])
< b(_‘,

discharged by the Designated Authority.

(_3)_ Settlement Nodal Agency shall be responsible for settling al
pertaining to grid operations including operating charges, charges for%lca 'l ‘fhargcs
other charges related to transactions with a particular neighbouring co Vlallo-n and
course of cross border trade of electricity. The Settlement Nodal Agf:nclmt~ry o the
member of the deviation pool, reactive energy pool and other regulato ¥l e
pay-ment and settlement of the corresponding charges in the pool acc:)?: pools for
region having connectivity with any neighbouring country. s of the

(4) National Load Dispatch Centre shall act as the System Operator f
border trade of electricity between India and the neighbouring countries aog o
b.e responsible for granting short-term open access and for billing colllec:tr'1 ohal
filsbursement of the transmission charges for short-term open accc;ss trang,l e
in accordance with the Sharing Regulations. actions

(5) Central Transmission Utility shall be responsible for granting long-t
access and medium-term open access with respect to cross border tra(lgdeeml
electricity between India and the neighbouring countries and for billing, collecti .
and disbursement of the transmission charges in accordance with ti]e Sh o
Regulations. wrine

5. Tariff Determination.—(1) Tariff for import of electricity by the Indian

Entity(ies) shall be determined through a process of competitive bidding as per the
Tariff Policy notified from time to time under Section 3 of the Act or through mutual
agreement between the buying Indian entity and the selling entity of the respective
neighbouring country under the overall framework of agreements signed between
India and the neighbouring country(ies) subject 1O payment of the applicable
charges for transmission or wheeling of electricity through the Indian grid:
Provided that in case of import of electricity from the hydro generation projects

located in any of the neighbouring countries, the tariff thereof shall be determined
by the Commission as per the parameters specified in the Tariff Regulations
notified from time to time, only if the hydro generator approaches the Commission
through the Government of the neighbouring country and is agreed to by the buying

Indian entity(ies)-
(2) Tariff for ex
the Indian entities through 1
may be either mutually agree
between India and the neighbouring country(ies
bidding, subject to payment of the applicable charges
of electricity through the Indian grid.
(3) Where the tariff for import or export of electricity 1s mutually ag
between the Government of India and the Government of any neighbouring country

involving the participating entities of the two countries, the same shall be final.

o entities of a neighbouring country by
term or short-term agreements
of agreements signed
d through competitive
on or wheeling

port of electricity t
ong-term Or medium-
d under the overall framework
) or discovere
for transmissi

reed

‘
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; at the tanft for
l‘mndt‘d th ‘ t\ ‘t‘“‘n tor import or export of electricity already
t-nnincd through Government o Governmen . :
»C

( neeotiations including under
‘ o Government Agreements (IGA) sh ) B e

all continue 0 be determi -
10 . \ 1 o be determined through
snt o Governme ootiations 1 =
do\x‘ﬂ“lk“l. 1} ‘ et negotiations Gl the expiry of the Agreement or as
pe decided by the twa countries inelydi nination of tacilt ‘
S cluding determination of tarifl through

ay 0
M tive bidding:

c\ﬂ“p‘:ul . l 1

pw\'ld;d hil:::;:litl:‘“lollll EXPIY Of the Agrecment, if not extended turther, the
Oy RAY - ¢ ¢ A \ '

Jiff may 0¢ ¢ ¢ through the process of competitive bidding or mutual

t . O N "
ts or Government to Government negotiations

qoreemen

() flhe tarift for the Cross Border Transmission Link from the pooling
sation \\'ithm.lm.ila till the Indian border may be determined through a process of
NmpeFiti}‘e bidding or through Government to Government ncsnti:(inns or lwsﬂltllc
Commission. .

6. mdt‘ iI‘hrough }“dlﬂl\ Power Exchanges.—Any clectricity trading
liCL’nsee of India may, after obmining appm\'ul from the Desienated Au[hm‘i(y
rade in the Indian Power Exchanges on behalf of any Parti&pntinn Entity 0[‘
neighbouring country, for the specified quantum as p.m\'idcd in thg Approval
subject tO compliance with the applicable Regulations of the Commission.

CHAPTER 3
TRANSMISSION PLANNING, CONNECTIVITY AND ACCESS

7. Planning and Implementation of Cross Border Transmission Link.—(1)
The Cross Border Transmission Link between India and any neighbouring country
shall be planned jointly by Transmission Planning Agencies of the two countries
with the approval of the respective Governments keeping in view the future need
for electricity trade between India and the neighbouring country.

(2) The manner of implementation of Cross Border Transmission Link
between the pooling station within India till the Indian border and the implementing
agency shall be decided by Government of India:

Provided that a participating entity having a generating station located
in a neighbouring country may develop, operate and n.mimain} the .-de.dicatc,td
transmission system from the generating station to the pooling station within In-dla
atits own cost after obtaining all the necessary approvals from respective countries.

(3) The Transmission Planning Agency of India in consultation with the

Transmission Planning Agency of neighbouring country-shall grant access to t:e
Participating Entities to use Cross Border Transmission Link for cross border trade

of electricity.
(4) The Cross Border Transm
network for the determination of Po .
(5) The tariff for the Cross Border Transmissio
station within India to the Indian border as determine
Regulation 5 shall be payable by the Appllcant(s).

ission Link shall not form part of the bgsic ISTS
C charges under the Sharing Regulations.

n Link(s) from the pooling
d in terms of clause (4) of
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Connectivity, Long-Term Access, Mediy, 0

Open Access and Short Term Open Access.—(1) A Participating Engity |, f?rm
in aneighbouring country shall be required to seek connectivity or long-{erp, acdted
or medium-term open access of short-term open access, 4 the case may be, thrf)CCst
separate applications. Ugh
(2) Applications for grant of connectivity or long-term access or mediupy
open access shall be made to CTU and Applications for grant of short-tep, Oerm
access shall be made to NLDC under these Regulations. en
(3) Except where specifically provided in these Regulations, the provigiy,
contained in the STOA Regulations and Connectivity Regulations shall app]s
mutatis mutandis to the participating entities for cross border trade of CICCtrici[yy
9, Application fee.—(1) The applications for connectivity, long-term aCCe;g
and medium-term open access shall be accompanied by a non-refundab]é
application fee in Indian Rupees as provided below, payable in the name and in the

manner to be laid down by the CTU:

8. General provisions for

—S_l._ Quantum of Power Application fee (Rs in Lakh)
No. alto b? 1nJected/offr For Connectivity/ | Medium-term
taken intolfrom IST3 Long-term Access | Open access
. | Upto 100MW 4 ]
2. | More than 100 MW andup to 6 4
500 MW
3. | Morethan S00MW and up o 12 6
1000 MW
_f‘_J More than 1000 MW 18 8
uarantee as specified under clause (1) of Regulation 15 of

(2) Access Bank G
these Regulations shall be deposited by the
application for long-term access.

(3) The fee for short-term open access app
the Procedure issued under STOA Regulations.

10. Application for Grant of Connectivity—(1) A Participating Entity
Jocated in neighbouring country and getting connected to the Indian grid through
dedicated transmission systems for cross horder trade of electricity within or acrosS
India shall be required to apply for Connectivity to the Indian grid.

(2) The Participating Entity as specified under clause (1) above shall make a1
application to CTU for the grant of Connectivity to the Indian grid. In addition
to the requirements specified under Connectivity Regulations, the Applicant shall

furnish the following:

Participating Entities along with the

lications shall be governed as per



. CENTRAL ELECTRICITY REGULATORY COMMISSION (CROSS 227
g 12 BORDER TRADE OF ELECTRICITY) REGULATIONS, 2019 i

leu :
roval from Designated Authority with regard to eligibility of the

(ﬂ) . . . Entity f
participating ntity for cross border trade of electricity or co
of the
[nter Government Agreement (IGA) wherever avai]ablg' and ”

) Necessary Approvals for implementing the dedicated transmission

b
SyStem-

on receiptt_ Qtf the application,_the CTU shall process the application
grant Conn’;(I:J ivity as per the Detailed Procedure made under Connectivity
qulations- ? 'Ohfgay consult and coordinate with Transmission Planning
. nCy(tes) ol ne1g ouring COl}ntrles while processing the application and carry
ot the neCCSSﬁf)_’ 1r;t§r-cc()innecuon study as specified in the Central Electricity
Authorlty (Technical Stan ards for Connectivity to the Grid) Regulations, 2007.

4) Upon grant of Connectivity, the Applicant i i
Aoreement <ith the CTU: pp shall sign a Connection

provided. that in case Con.necl:tivity is granted to the inter-State transmission
System Of_ an inter-State tran51.m.ssmn licensee other than the CTU, an agreement as

covided in the Centrz.il Electricity Authority (Technical Standards for Connectivity
to the Grid), Regulatlops, 2007 shall be signed between the Applicant, CTU and
such inter-State transmission licensee. ’

) Qrant of (.:0nne.ctivity shall not entitle an applicant to interchange any

ower with the Indian grid unless it obtains long-term access or medium-term open
sccess or short-term open access for cross border trade of electricity.

6) A Participat.ing Entity located in the neighbouring country and getting
connected to the Indian grid through Cross Border Transmission Link shall not be
required to apply for Connectivity to the Indian grid.

11. Application for Short-Term Open Access.—(1) The Application for
short-term open access to the Indian grid and across the Indian grid for cross border
rade of electricity shall be made to NLDC under these Regulations.

(2) In addition to the requirements specified under STOA Regulations for grant
short-term open access to the Indian grid, the Applicant shall furnish the following:

(a) Approval from Designated Authority with regard to eligibility of the
Participating Entity for cross border trade of electricity or copy of the

Inter Government Agreement (IGA) wherever available; and
(b) Approval from Designated Authority in India and Competent Authority
in neighbouring country(ies) to us¢ Cross Border Transmission Link(s)

in case connectivity is not through dedicated transmission lines.

(3) NLDC shall process the Application and grant short &ri opea sccess I

accordance with the Procedure made under STOA Regulations.

12. Application for Long-Term Access and Medium-Term Open Ac.cess.—.—
(1) The application for long-term access or medjum-{erm open aceess 1o I
and across Indian grid for cross border trade of electricity shall be made to CTU.

3ﬂd of
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2y ) 4 . .

(2) In addition to t
access or medium-term open access to the Indian o
r
g ld, the

for grant of long-term

Applicant shall furnish the following:
(a) Approval from Designated Authority with regard to eligibility

0 the

Participating Entity for cross border trade of electricity or co
Inter Government Agreement (IGA) wherever available; and PY of the
(b) Approval from Designated Authority in India and Competent Autho,:
.in neighbouring country(ies) to use Cross Border Transmission [ 0]:“5’
in case connectivity is not through dedicated transmission lines: anrzi L
(¢) Access Bank Guarantee as specified under Regulation 15 for 10}1
access. g-term
(3) CTU shall process the application and grant long-term access or medj
'term open access to the Indian grid or across the Indian grid, as the case ma u:)n |
in accordance with the detailed procedure notified under Connectivity Regulaiones’

except for the provisions specified herein.

(4) Upon grant of long-term access or medium-term open access for cross
border trade of electricity, the Applicant shall sign the Long-Term Access
Agreement or Medium Term Open Access Agreement, as the case may be, with
CTU which shall contain the date of commencement of long-term access or
medium-term open access, as the case may be, the point of injection of power into
the Indian grid and point of drawal from the Indian grid:

Provided that in case long-term access Or medium-term open access is granted
m of an inter-State transmission licensee other

to the inter-State transmission syste
than the CTU, the agreement shall be signed between the Applicant, CTU and such
inter-State transmission licensee.
(5) Implementation of the transmission system augmentation, if any, for grant
nly after the applicant has submitted the

of long-term access shall be undertaken 0
Access Bank Guarantee specified under clause (2) of Regulation 15.

(6) Where tripartite agreement is signed for transaction across India involving
two neighbouring countries, the transmission system augmentation in India for
transmission of electricity across the territory of India shall be undertaken only
after obtaining approval from Government of India and the Commission and the
Access Bank Guarantee as specified under clause (2) of Regulation 15 is submitted

by the Applicant.
13. Timeframe for processing Long-Term Access and Medium-Term Open
TU shall process the long-term access applications
transmission system in

augmentation of

Access Application.———(l) C
ty (120) days from the las

made under these Regulations requiring
the Indian Grid within one hundred twen
month in which application is made.

(2) Long-term access applications where augmentation of transmission system
is not required shall be processed within ninety (90) days from the last date of the

month in which application is made.

t date of the
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shall process the medium-term open access : icati
(- TU. ‘ p.tl' + the medivm-ter I ceess applications made under
glations within forty (40) days from the last date of the monh ; [
o | onth in which
(he>" nade.

jication it - -
af? N Treatment of delz.ly in Transmission system and ( reneration projects

Designath Aut~h.0r11y.slmll monitor the progress of generating sil'nti(:r;
A ding units thereof In neighbouring country along with transmission s ‘%lcn
mcllevacuaﬁo“ of power for cross border trade of clectricity in C()ll's'lil)l/'llli()]
for cOordination with- CTU of India, Transmission Planning Agcncsl(ic;) onf
al;ighbouring country(ies) and the developer of the generating station, at rcgu]z,r
?ntef"al' .
2) The generating  company located in the neighbouring country,

i [ementing agency(le.s) and the transmission licensee(s) shall endeavour to
ommission the generating station, Cross Border Transmission Link(s) and the

transmission system within India respectively in matching time-frame as far as

qacticable-

(3) In case of c.ielay in commissioning of generating station or unit(s) thereof
and associated dedicated transmission system in the neighbouring country beyond
the scheduled date agreed in the Long-Term Transmission Access Agreement,
the generator §hall be liable to pay full transmission charges from the date of
Operationalisatlon of long-term access.

(4) In case of delay in commissioning of Cross Border Transmission Link,
compensation if any to the generating company or transmission licensee or both,
15 the case may be, shall be as decided by the respective Governments.

‘ (5) In the event of delay by the transmission licensee in commissioning of
transmission system within India beyond its scheduled date and the generating
company is ready with its generating station or unit(s), the transmission
licensee shall pay transmission charges to generating company proportionate to
commissioned generation capacity in case no alternative arrangement is made by

the CTU:

Provided that in case of non-payment of transmission charges by the
transmission licensee to the generating company, such charges shall be recovered
by the CTU from the Contract Performance Guarantee furnished by the
transmission licensee and paid to the generating company.

15. Access Bank Guarantee.—(1) An Applicant seeking long-term access for
cross border trade of electricity shall be required to furnish to the CTU, along with
the application, an Access Bank Guarantee valid for five (5) years from the date
of operationalisation of long-term access, for an amount of Rs Five (5) Lakhs/MW

corresponding to the quantum of long-term access sought.
(2) In case the grant of long-term access requires augmentation of transmission
system in India, the CTU shall intimate the cost of augmentation within ninety (90)

days from the date of the month in which the application is made and the Applicant
shall furnish a fresh Access Bank Guarantee valid for five (5) years for an amount

e
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equivalent to the cost of such augmentation within one (1) month of jpy:
the cost of augmentation by CTU. ftim

Provided that on receipt of the Access Bank Guarantee in pursuanc
CTU shall return the Access Bank Guarantee submitted in te €10 abg,
rms of clayge (1 g

(3) The Cross Border Customer who has been granted long-term
approach CTU and seek permission to exit prior to the award of CaCCeSS Mg
execution of transmission system by the transmission licensee. All suf}?‘ract for
shall be considered and decision communicated to the applicant not later (hrequesls
(30) days from the date of the request: an thiryy

Provided that where exit is permitted, the CTU may encash Rs 20 Jakp,
the Access Bank Guarantee submitted in terms of clause (1) or clause (2) $ from
case may be, and return the balance amount to the Cross Border Customer,’ = lig

(4) If a Cross Border Customer relinquishes Transmission Access grap
under these Regulations after the award of the contract for executiop te(;
transmission system and before operationalisation of long-term access, ACce(s)
Bank Guarantee shall be encashed by the CTU. ’

(5) In case there is delay in commissioning of the generating station apq
associated dedicated transmission system beyond the timelines agreed in the
Term Transmission Access Agreement, and long-term access has beep
ssion charges if not paid by the generator as provided
in clause (3) of Regulation 14, shall be recovered by CTU by encashing the Access
Bank Guarantee submitted in terms of clause (1) or clause (2), as the case may be.

(6) If a Cross Border Customer relinquishes Transmission Access granted
under these Regulations after operationalisation of long-term access, Access Bank
Guarantee submitted in terms of clause (1) or clause (2), as the case may be, shall
be encashed by the CTU subject to clause (7) of this Regulation.

(7) The quantum of Access Bank Guarantee submitted in terms of clause (1)
or clause (2), as the case may be, shall be progressively reduced each year after
the generating company begins to avail long-term access corresponding to one fifth

of its total value. On completion of each year, one fifth of the value of Access
Bank Guarantee shall be returned to the Applicant each year up to fourth year and
nk Guarantee shall be retained upto twelfth year of the

one-fifth of the Access Ba .
long-term access as a security towards relinquishment charges. The Applicant shall
submit revised Access Bank Guarantee accordingly. |
16. Operationalisation of Long-Term Access.—(1) The operationalisatl(;ln
of long-term access for cross border trade of electricity shall start from the
date indicated in the Long-Term Transmission Access Agreement or from the
availability of the transmission system for operationalisation of long-term a(;)CCSiSI;
whichever is later and the liability of payment of transmission charges shall beg

from this date.
(2) Where the operationalisation of long-term access
ystems and only som

commissioning of severa

Long-
operationalised, the transmi

is contingent upon
e of the

] transmission lines or S
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(mission lines or elements hilYC been declared under commerci
@™ m access 10 the extent which can pe oper

ng- eliability of the Indi; 1id m:
loclri[ and l_&—ll-ll :l X’L ul e lnldmn Grid may be Permitted for which the | ong
¢ ssion Access customer shall . 5
>Ln11 TransmIssIon wr= SHSIOmE) Sh‘}” Pay the transmission charges for the
Te um of long-term access operationalige. '

ud . - Cue

%) The Cross Border Customer s}

rion declaration of the gener

ra
l?f;cr Grid Code.

ing Arrangements.— .
17. Metering 8 —(1) Interface Meters (M; ]
yeter and Standby Meter) shall be installed at both (Main Meter, Check

oy - the ends of the Cross Border
i mission Link in accordance with Central Elec

: . tricity Authority (Installation
jnd Operation of Meters) Regulations, 2006 ang amendments thereg,f :

(2) Before flow of electricity on the Cross
Transmission Planning Agencies of both the countries
of Main Meter, Check Meter and Standby Meter to §
counﬂ'}’~

(3) Interface Meters as specified in clause
inspection by any person authorised by the Trans
System Operators of the respective countries.

18. Data and Communication Facilities

‘ : al operations,
ationalised without affecting the

all submiy certifica

(e regarding Commerecis
’ _ ercial
alng station or (ransm

ISS10n system as required

Border Transmission Link,
shall confirm the availability
ystem Operator of respective

(1) above, shall be open for
mission Planning Agencies or

a. Reliable and efficient voice and data communication systems shall be
provided to facilitate necessary communication and data exchange, and
supervision or control of the grid by the NLDC or RLDC, under normal
and extraordinary conditions. Such communication system must be
established from generating station or concerned grid substation(s) to
control room of System Operator of a neighbouring country and from
there to control room of System Operator of India.

Provided that the Cross Border Transmission Link shall necessarily
have reliable and efficient voice and data communication systems with
the System Operators on both the sides. '

b. All Participating Entities shall ensure that the voice and data
communication facilities to telemeter power system parameters such as
flow, voltage and status of switches or transformer ta.ps, etc. is lnsta.lled
in line with interface requirements as per the apph(.:abl.e Regulations

ciated voice and data communication systc?m to
of CERC. The asso iate data collection point on
facilitate voice and data flow up to appropn S -
ished by the concerned Participating Entities
CTUs system shall be establis e ont
as specified by CTU in the Connection Agre .

.. . . Data
i __Recording instruments including
19. Recording Instruments. _ ent t
ACqUiSitsiglsltgr;stem/Distuﬁ)ance Recorder/Event Loggmg- (l;‘aglgtlzsl{fif;rltti ggzz 1;);
(including time synchronisation equipment) Sl{all be prdo"t,ilos inythe i o
Entities and shall always be kept in working condl
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and transmission system of the neighbouring country for recording of g
Ynam;
¢

performance of the system.
20. Reactive Power Compensation
a. Reactive Power compensation and/or other facilities shall be :
by Participating Entities connected to Indian grid as far as olzr(-)wded
the low voltage systems close to the load points thereby av%iLﬁlb]c i
need for exchange of Reactive Power to/from Indian grid and to mm-g e
voltage within the specified range. Aintain
b. The Participating Entities already connected to the grid shall also .
additional reactive compensation as per the quantum and ;imr;rfo e
decided by respective Regional Power Committee(s) in consult;a‘me
with NLDC. The Participating Entities shall provide infonﬂatio:on
Regional Power Committee(s) and NLDC regarding the installation ar:c(;
functioning of the reactive compensation equipment on regular basis
Regional Power Commiittee(s) shall regularly monitor the status in thi:;
regard.
21. Cyber Security.—All Participating Entities shall have in place a cyber-

security framework to identify the critical cyber assets and protect them so as to

support reliable operation of the grid. NLDC shall monitor the progress in this

regard.
CHAPTER 4

SYSTEM OPERATION
ricity shall be undertaken in a manner that
ensures reliable, secure and stable operation of the interconnected grid and does
not jeopardise grid security at any point of time. For purposes of cross border trade
of electricity, all grid operation related provisions shall be applicable as per the
prevailing regulations of the Comumission.

23. System Security Aspects.—(1) The interconnection between India and the
neighbouring country shall be monitored and controlled by the respective System

Operators of the two countries, with proper coordination.
(2) No part of the Cross Border Transmission Link shall be isolate

rest of the system, except,—

(a) Under an emergency, and conditions in which such isolation Yvould
prevent a total grid collapse and/or would enable early restoration of
electricity supply; or

(b) For safety of human life; or .

(c) When serious damage to a costly equipment is imminent and such

isolation would prevent it; or
(d) When such isolation is specifically instructed by the System Operator(s)
of either of the two Countries through specific messages exchanged t0

this effect.

22. Cross border trade of elect

d from the
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1) Restoration of the cross border inter

. L}onditions permit it. The reqmru-lmelcon“euion shall be carried out gs s
sthe € 0 storation process shall be « . as soon
" aury's System Eperator. > Shallbe supervised by respective
0 = o ) '

@ provision of protection and re]

A . ay settings sh: -
y the Transmission Service Provide &s shall be coordinated periodically

iy he T ) 18 of bo |
erlomcany e e 3t e e lih COl‘lnllleS. These settings would
TK configuration changes at either of

nds. If necessary, the respective _
e & Schemes (SPS Spective countries may also i
ection ) to take care of w6y conit also put into place System
. Ingencies.

5) The Control Centres o
or(ns at either ends of the Cf the System Operators and the Substation C

RO S and trained ma ross Border Transmission Link sh ll‘ b oo

u n . a
adeq bordeh power at all times to facilitat e manned by
of the cross border interconnections, e round the clock operation
! (6) Operational planning including outa
and its counterpart in the neighbouring coy
of the Cross Border Transmission Link

pro

ge plan shall be carried out by NLDC
ntry for secure and reliable operation

7) A system of ex ing i
'Ch( )Uinoy o erat_chal‘lgmg Operational codes’ shall be evolved and used fo
exchanging any Operaling instructions between the System O r
g ystem Operators of both the

| 24. Declaration of Transfer C ili

! a ! -
fansnission Reliability Marg; pability. 'ljotal Transfer Capability (TTC),

ty Margins (TRM) and Available T ili

for the cross border trade of electricity shall b ransfer Capability (ATC)

Operators in India and the concerned neighboufinagS Scesze(t:l . a((jlvlance b); ostem

, i ntry and lower of the tw

values of ATC assessed by the two countries shall be considered for allowing ¢ .

border trade of electricity: GEr088

Provided that NLDC may revise TTC and ATC due to change in anticipated
network topology or change of anticipated generation or load at any of nodes giving
reason for such changes.

25.- Scheduling.—(1) The following procedure shall be followed for
scheduling and despatch of cross border trade of electricity transactions between
India and the respective neighbouring country:

(a) Scheduling of electricity shall be carried out between the buying entity

and selling entity as per agreed quantum in the contracts.

(b) Scheduling shall be carried out for each 15 minute time block or such
other duration as may be notified subsequently.

(¢) Transmission System Josses declared on weekly basis shall be borne in
kind by the buying entity or the selling entity, as the case may be, as per
the quantum declared by the concerned System Operator of India or the

neighbouring country.

(2) The selling entity or the buy
their requisitions to the Settlement No
specified as per Part 6 on Scheduling and Des

he case may be, shall inform

ing entity, as t
cedure

dal Agency in accordance with the pro
patch Code of Grid Code.
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al Agency shall coordinate with Sy
ROALN
Opcfal

(3) Settlement Nod
tries for scheduling of cross b
SS border (. (
lr([nsl )(‘\ "

ighbouring coun

revisions during the day of operation. iy

(4) In case of multiple participants having cross border trangqcr: g
schedule at delivery point shall be arithmetic sum of individual QC}‘]:;llon‘ e

§ UICS f()r My

Qth

transaction.
unting & Settlement.—(]) T
e

26, Metering, Energy Acco
rall the elect.ncny m.1ported from a neighbouring Country ey
aneighbouring country shall be carried out o ne:’b]n gy

red Regional Power Committee(s) (RPC(s)); Iasnsf()r
ing,

each country by the conce
cy shall be a member of the Regiong| D
EViaj

(2) The Settlement Nodal Agen
f the selling entity or buying eniy 0
0

Pool Account acting on behalf 0 "
In case a neighbouring country is connected to the
Mmore (

neighbouring country.
one region of India, Settlement Nodal Agency shall be member of
E5pect

Regional Deviation pool.
(3) The Settlement Nodal Agency shall pay or receive charges op g

of deviation to or from Regional Deviation Pool maintained by NLDC
Deviation Pool account issued by Regional Power Committee. The Semas per
Nodal Agency shall settle the same with the selling entity or buying entity ‘;f;lei?t

the

neighbouring country, as the case may be.
(4) Reactive Energy Charges shall be paid by the Settlement Nodal Agency
in

accordance with Grid Code, and the said charges shall be collected from the slj
entity or buying entity of the neighbouring countries, as the case may be. "
(5) Weekly meter readings (import or export in terms of MWh and MV Arh)

for actual injection or drawl by entities Jocated in neighbouring country shall be
o the concerned RLDC(s) or NLDC through Settlement Nodal Agency
ious week so as to facilitate energy accounting,

(6) The charges for deviation from schedule at the inter-connection point
shall be as per the DSM Regulations in Tndia. The segregation of charges within
the neighbouring country shall be carried out by the agency designated by the
concerned neighbouring country.

(7) All payments shall be settled by the parties through the Settlement Nodal
Agency as per timeline specified in the DSM Regulations.

97, Curtailment of Cross Border Electricity Trades in case of

Contingency.—(1) When for the reasons of transmission constraints or in ¢

interest of grid security, it becomes necessary o curtail power flow ond
ransmission corridor; the iransactions already scheduled may be curtailed by the

NLDC.

(2) Subject to provisions of the Grid Code and any other regulations S
by the Commission, the short-term open access shall be curtailed first followe .Y
the medium-term open access, which shall be followed by the Jong-term acees>

respective ne

Accounting fo
exported from Indiato

a
Ve

provided t
by Tuesday noon for the prev

peciﬁed
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wided that amongt . ; o
!‘l\‘“ g8l the grantees of acce f
ACCCRS O a 1 1
artic = 7t
particular category,

- : Il l“‘ : ) -
_“ﬂ:\“““ nt sha carmied out on pro-rata basjs
( . Lt

3) In €ase of curtailment of the approved «
arges ¢hall be payable on a pro-rata ha:ji fchedulr: by NLDC, transmission
g;hcdﬂk‘i In accordance with the Cl]q"zfﬁ::'d
provided that operating charges shall n« :
: it be revised in case of curtailment.

28, Event Information.—(1) Ev .
qricity flow across the C (1) Events like tripping of elements
iy l' s the Cross Border Transmission 1 vt IR
- s any other I n Link. ¢ ‘
koudlh”tl ny other such incidents affecting the Lﬂl.. complete or partial
rted by the concerned Sy : gnd operations w
System Operator of India to the SVI:m 5 “Oul(i =
) Operator ol the

ncighboun'ng country and vice versa
2) A written ¢ icati b
Q) ? i n communication shall be exchanged betw h pe
stem ators coveri ] _ ‘een t cnectiv
gyste 0 ering the date and time of the event, loc t'c N I o
P . location, plant or

cqmpmcm affected and any other relevant detail (for example, fl '
rder and sequence event recorder output) as may be nccr;a .
S may ssary.

¢!
plac

reco
29, Coordination Betw
29. een System O
India (NLDC) and its counterpart in the :;l;l;)(l)”s -.—The S otints
- — \ uring country shall hold si
m‘o;:u&:y opcrat;lonal coordination meetings to discuss various a;pcctc a«nciat::i
with the operation of the cross border interconnection(s) including any protection

and commercial related issues.

CHAPTER 5
PAYMENT OF CHARGES AND PAYMENT SECURITY MECHANISM

. 39. Payment of Transmission charges and other charges.—(1) PoC
m]ec.uon charges or PoC withdrawal charges for delivery of electricity at the
pooling station within India shall be governed as per provisions of Sharing

Regulations.

(2) Settlement No a suitable payment security

dal Agency shall put in place
mechanism for charges 10 be collected by it.
(3) Taxes, cess, statutory duties and levies shall be paya

Customers as per the applicable Jaws of India.

31. Transmission Losses.—In lin¢ with the prov
Scheduling and Despatch procedure of Grid Code and Reg
of losses while scheduling of contracts of the procedure f0
the transmission 10Ss€s shall be ghared as per the following methodology:

(a) Withdrawal PoC 10ss€s as applicable shall be applied at the intgrt‘ucc.
(b) Injection PoC 10555 of respective injection grid shall be appliec the

interface.
(c) Net schedule at Indian end of th

be arrived at after applying injec
zone and withdrawal PoC loss.

ble by the Cross Border

isions of Regulation 6.5 of
ulation 6 on Application
r sharing of ISTS losses,

mission Link shall

der Trans
d injection

e Cross Bor
s of the concerne

tion PoC los
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32. System Operation Fees and Charges.—(1) On behalf of th

) ) ) ) . C oengl,
in neighbouring countries, the Settlement Nodal Agency shall pay the ,-mm'“\
Charges of the System Operator in India as per Central [‘Ilcclricily R 08 g
N 2 . . Al N : CEul;
Commission (Fees and Charges of Regional Load Despatch Centre ,,glllldl()r
Yl M A . AT N 1 ’ ]
related matters) Regulations, 2009 or any subsequent enactment thcrcm" " Other

(2) Settlement Nodal Agency shall register itself as a user of concerngy S

Operator and shall pay the registration charges as per CERC Regulations e

(3) Any selling entity or buying entity in India proposing to sell b

> YA -‘ ‘. ‘- . . H l r
electricity from or to the neighbouring country shall make payments | e

> > 2l v > 0.4 y . y y ), 5 ‘ ()
Settlement Nodal Agency for fees & charges of System Operation in Indig e
33. Payment Security Mechanism for Transmission Charges —(1) Th
Cross Border Customer shall be liable to establish payment security mecha X
for payment of transmission charges and various grid related charges "
(2) The Cross Border Customer shall establish payment security towarq
. '\. ) o s YA -. 1 K PR o o) 2 S
transmission Chd} ges and grid related charges at least ninety (90) days prior to the
intimated date of commencement of Transmission Access which shall include th

. 7 . vy . . e

following for availing long-term access and medium-term open access:

(@) An irrevocable, unconditional and revolving Letter of Credit in favour
of the Central Transmission Utility through a bank as specified in
Regulation 35 equivalent to two point one (2.1) times the average

. . . c
monthly bill amount towards transmission charges with a validity of |
year.

(b) An irrevocable, unconditional and revolving Letter of Credit in favour
.Of the Set?lement No-dal Agency of India through bank as specified
n Regulat.lon 35 equivalent to two point one (2.1) times the average
monthly bill amount towards grid related charges with a validity of |

year.
(3) In case of default of payment of Transmission Charges and other Grid
related charges, the Cross Border Customer shall be denied access to the Indian

Grid till discharge of its dues.
CHAPTER 6
MISCELLANEOUS
34. Dispute Settlement and Resolution mechanism.—(1) The disputes in
relation to the cross border trade of electricity within the Indian territory shall be

settled as per the provisions of Electricity Act, 2003.
arate countries may be resolved mutually

(2) Disputes involving entities of sep
ate of raising of

by the participating entities within a period of 60 days from the d

the dispute.
(3) In case the dispute remains unresolved even after sixty (60) days from the

date of raising of the dispute, the same shall be attempted to be mutually resolved

at the Government level.
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Hln case the dispute still remains unresolved, it shall be settled through the

pational Arbitration Centre as may be mutually acceptable to the parties to

e’
{he d‘Spute'

3. Bank details.—B'fmk Guarantees, Letter of Credit or any other p
ity OF payment required to be prov
seC

fllmis

. ayment
. ided under these regulations shall be
hed by the Apphcam or the Cross Border Customer in Indian Rupees from a
aio nalised Bank of India or fron? a ba'nk in the concerned neighbouring country
hich shall be confirmed by a Nationalised Bank of India,

36. Power to Rela‘x.—"l.“l']e Commission may by general or special order, for

asons 10 be recorded in writing, and after giving an opportunity of hearing to the

. fties likely to be affected, relax any of the provisions of these regulations on its
Oim motion or on an application made before it by an interested person.

37. Power to issue directions.—If any difficulty arises in giving effect to
(hese regulations, the Commission may on its own motion or on an application
filed by any affected party, issue such directions as may be considered necessary
in furtherance of the objective and purpose of these regulations.



